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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
N E W D E L H I

ECP N». 108/90 In
Q A- No. 1640/87. _

DATE OF DECISION l^.li.iggp.

Raja Ram Kr« Sharma
Petitioner

Advocate for the Petitioner(s)Petitianer in pereen.

Versus
Sh, U.O. Plahesbtari, S.p(Hq),

New Delhi.

Shti K.E. j

CORAM

The Hon'ble Mr. P.K. KARTHA; VICE CHAIRMAN.

The Hon'ble Mr. M.W. MATHUR, ADPJINISTRATIUE PIEMBEIR.

1. Whether Reporters of local papers may be allowed to see the Judgement ?

2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the Judgement ?/^
4. Whether it needs to be circulated to other Benches of the Tribunal ? (

CIRDER

U]« hav« haant the Applicant in parsan an C.C.P, 108/90

in O.A. 16^/87. Thia Petitian has baan filaJ by tha aiiginal

Applicant in O.A. 1640/87 uhic^ was dispasaii af by this Tribunal's

juigmant ilatad 4«5*1969* Ha had challangarf tha vatbal atdar af

Raspanriante datad 21«6*1967 uharaby his setvicas uara tarminatad.

Tha Tribunal did nat find narit in tha Applicatian and hald that

tha Applicant was nat antitlad to tha raliafs saught far by bim»

Tha Applicatian was disraiesad with tha abeaivatian that in casa

the Rasparalants naad the services ef a peraen te da the uerk af

seasanal naturs» the Applicant ahauli be censidered far the same

in preference te ethers*

2« Thereafter the eriginal Applicant filed R*A. 66/89
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which uias dismiss sri by ths Tribunal vida judgment dated .

25.8.1989.

3* In the pcesent Petitien the Applicant hae

alleged that the Res pendents have cemraitted centecnpt ef ceuct

as they did net cemply uiith the ditectiens centained in

the judgiaent. He has stated that the Respendents ditected

hin te appear ftt interview en 2181 and 25th August, 19891

but he waa net interviewed even theugh he signed etatement

ef candidates called fer interview.

The Respendents have etated in their reply

that the Applicant did net attend the interview.

5» Ue cannet ge inte disputed questien ef fact

in the C.C.P. It nay be that the Respendents have inplemented

the judgment ef the Tribunal accerding te their understanding.

There is ne ex facie centenpt cemnitted by the Respendents.

In case the Applicant wants te agitate the natter further, he

will have te file e fresh Applicatien in accerdance with

law, if se advised. The C.C.P. is dispesed ef accerdingly

and the netice ef centenpt is discharged.

(n.n. WOTNUR )' /"/'» (P.K. KABW)' '
ADPl^NISTHATIUE [CMBER VICE CHAIRPIAN


